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~CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No.98 of 2002.
Date of Order : This the 27th Day of June, 2002.
THE HON'BLE MR. JﬁSTICE D. N. CHOWDHURY, VICE CHAIRMAN.
THE HON'BLE MR. K. K. SHARMA, ADMINISTRATIVE MEMBER.

Sri Sonaram. Sonowal

S/o Late Mochal Sonowal

Resident of West Bengal Pukhuri Na-ali, Jorhat

At present working as Director of Finance & Accounts
Department of Telecom in the Office of the

General Manager, Telecom, Dibrugarh

Assam. , . « « Applicant.

By Sr.Advocate Mr.S.Ali & Ms.K.Chetri.
- Versus -

1. The Union of India
Represented by the Secretary
to the Government of India
Department of Telecommunication
New Delhi.

2. The Chairman
Telecom Commission, Office of the
Director of Telecommunication
Sanchar Bhawan, New Delhi.

3. Chairman-Cum-Managing Director
Bharat Sanchar Nigam Ltd.,
New Delhi.

4. The Chief General Manager
Assam Telecom Circle
Guwahati.

5. General Manager, Telecom
Dibrugarh, Assam.

6. Sri 0.M.Prakash
Assistant Director General-TIII(Vig.II)
Ministry of Communication
West Block-I, Wing-2, R.K.Puram
New Delhi-66. . +« « Respondents.

By Mr.A.Deb Roy, Sr.C.G.S.C.
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ORDER

CHOWDHURY J.(V.C.)

In this application under section 19 of the

Administrative Tribunal's Act, 1985 the applicant has
~assailed ihe 1egi£imacy of the discipiinary:proceeding
as weli‘ as the continuance -of the disciplinary
proceeding against the applicant.

1. | A disciplinary proceeding under Rule 16 of
the cCS (CcA) Rules, 1965 was initiated against the
applicant vide memo dated. 17.1.2002 for tne alleged
misconduct mentioned in fhs Statement of imputations of
misconduct or misbehsviour. The a?plicant submitted
written statement denfing and disputing the allegation.
He denied his involvement in the alleged niscondnct.
The applicant also pleaded that invthe same charges a
disciplinéry proceediné was initiated .against Shri
Haran Chakrabprty,.a Sr. Accounts Officervand thefefore
contended that _the proceeding amounted to misuse of
power. |

2. The respondents submitted its written
statement denying and diséuting the claim of the
applicant. We‘have heard Mr.S.Ali, learned Sr.counsel
appearing for the applidant and also Mr.AfDeb Roy,
learned Sr.C.G.S.C. for the respondents at length. On
consideration of naterials on reqora we are of the view
that it would not be appropriate for us.to go ints the
charges and examine its validity, at this stage; Tne
matter involves evaluation of facts and the same can be

appropriately» assessed by the authsrity as per law.

Contd./3



BB

-3 - | A

Mr.S.Ali, 1learned Sr. counsel for the applicant

submitted that the delay in purported proceeding may
likely to prejudice the promotional prospects of the
applicant and therefore, the matter requires early

disposal.

'3._ ' Considering all the aspects of the matter we

nowever, find that the matter requires to be disposed

‘at the first instance. If the respondents decides to

ptoceed with the enquiry, they may do so at the
earliest. Under the circumstances,} we direct the
raspondents to complete the disciplinary proceeding
against the applicant as expeditiously' as possible
within a period of six months from.the date of receipt
of the order. The applicant 1is also directed to
co—éperate with the enquiry..Needless to state that
thé applicant shall be at liberty to raise all the

issues before the disciplinary authority that has been

" raised in this Petition.

Subject to the observations made above, the

application stands disposed of.
There shall, however, be no order as to

costs.

(‘gt\Q%vao ) I~
( X.K.SHARMA ) - "( D.N.CHOWDHURY )

ADMINISTRATIVE MEMBER - VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH
AT GUWAHATI.

O.A,' No. C? g /2002;

Shri Sonaram Sonowal ’ cene Applicant.
-Versus-

The Union of India & Ors. v Respondents.

INDEX

Sl.No. particulars ) Pages

1 Original Application - 1 to 2

2 , | Annexure=-1 : 13

3 Annexure=2 . 14 - 18

4 Annexure=2{A). o—lz
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. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH AT GUWAHATI.-

(an spplication under section 19 of the

}\Cbntral administrative Tribunal Act;1985).

O«2s NO. C:f g /2002.
A .

Inbetween

-

sri Sonaram Sonowal «s+s  Mpplicant.

| ‘ "VRS‘ - -

The Union of India & Ors..... Respondents.

/

PARTICULARS OF THE APPLICATION

1. PARTICULARS OF THE APPLICANTS -

2. PARTICULARS OF THE RESP ONDENT St =

l

S;i éonaram sonowal, ..

s/o Late Mochal sonowal, resident

éf West Bengal,éukhuri Na-ali, Jorhat
at present working as Director of Finence
& Accounts, Department of Telecom in the

office of the General Manager, Telecom,

Dibrugarh, Assam.

i. The Union of India, represented by the
Secretary to the Govt.of India.,Department

of Telecommunication, New Delhi.

2. The Chai rman, Telecom,Commission, Office
of the Director of Telecommunication, Sanchar

Bhawan, New Delhi..

Contd......Z



3. ChairmanvCUm-Managing Director,
Bharat Sancher Nigam Ltd.,

\ New Delhi .

3 Tne”Chief_General;Manager; Assam

- Telecom Circle, Guwahati.

8. General Manager, -Telecom,
Dibrugarh, Assam.’

6. smOM P_.r.‘ékash , .Assistant
Ditector General=III(Vig.IT),
Minis;ry Owaqmmunication;wﬁest
~ . Block-I, Wing-2, R.K. Puram,

' New Delhiw=66.

3. PARTICULARS OF THE ORDER AGAINST WHICH THIS AP?LICATION
1S MADE: -

L This application . is made against Memo dated 17.1.02
under No.8-20/2001-V1g.II issued by 0.M. Prakash, Assistant ’
Director General=-III{Vig. II) issuing a charge sheet to the

applica&ﬂ;@ under Rule 16 of the CCS, CCA Rules, 1965. Cﬁyr\

/

4. JURTSDICTION OF THE TRIBUNAL:=

VThe applicant declares that the subject matter of
the order against which this application has been made is

within the jurisdiction of the Central Administrative Tribunal,

Guwahati.

5. LIMITATION :-

* The applicant further declares that this application

\

is wiihin the limitation period as. prescribed. under section

21 of the Central administrative fribunal Act, 1985. \'

o

Contd.....o.3
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6. TASES OF THE CASE :-

\ -

)V 6.1. That your applicant is an Indian citizen
end as such he is entitled to all the rights and privileges
guaranteed under the Constitution of Ind;a;,The_agplicant

is a permanent resident of Jorhat Town in the district of

| Jorhat, Assam. The applicant is the member of the SQT.

community.

6.2. That your applxcant was initially appointed
as Telecom Accounts Clerk in the year 1971 by the Divisional

Eggineer. Telecom, E%mﬁﬁ%tiAand he joined in his duty on

16.3.71.

6.3. That by virtue of his ability and got
pérformanqe in his duty he was érometed to Junior Accounts
Officer and then accounts Officer and after thatvhewas'
promoted to-the post of Chief Accounts Officer, Sr. Time
Scale (STS)_Qn_S.z.inin_the office of the Teleéqm District

Manager, Kamrup, Guwahati.

6.4. That the épplicant served on different places

of Assam Qiz,'cuwahati,‘Jorhat and Dibrugarh.

6.5. That your applicant begs to.state. that

in pursuance of Telecom Commission, Head Quarter, New
Delhi Memo No.2-16-99-SEA-1 dated 7.6.2000 the General
Manager (Finance) office of the Chief General Manager,

Telecom Assam Circle, Guwahati issued the promotion/posting

‘ordér dated 29.6.2000 to the aspplicant to the cadré of

regular Sr. Time Scale Officer to the Jr. Administrative

e b
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Grade (J5G) and pbsted -ad Diréétor of Finance and Accounts
at Dibrugarh in the office of the General Manager,
Telecom.‘Dibrugarh_oniadn9¢<basis and he joined in his duty
on 3.7.2000 at Dibrugarh and since then he has been serving
as suqh“sincerely and honestly to the entire satisfaction

of the authority.

Annexure-1 is the photocopy of the
-said order cogﬁaineﬁ;in No. STES=6/
44/93 Gated 29.5.2000 issued by
M.shukla, Dy.General Menager (Admn)
0/6 the CGMT, Assam, Circle, Guwahati.
o
6.6. That to the utter surprise and shock a
charge sheet was issued to him by C.M. Prakash, ADG-III
(Vig.II) vide his memo No.8-20/2001 Vig.II dated 17.1.2002
alongwith statement of imputations of ‘misconduct or .
~misbehaviour on which action is proposed to be taken against
the applicant while he was Chief Accounts Officer in the
office of the General Manager, Telecom, Guwahati and now
he is a Director of Finance & Accounts in the office of
‘the General Manager Telecom.'Dibrugarh; Assam Telecom

" circle.

\ " . annexure-2 is the photocopy of the
said memo No,.8-20/2001 Vig.II dated
17.1.2002 alongwith statement of

charge issued by  the O.M. Prékash,

ADG-III (Vig.IT).

6.7. That while sending the Annexurefz_but no
<copy. of Central Vigilence Commissioner: (CVC) sent to the

applicant alongwith the said charge sheet though it is

Contdoooo-os



and devotion to duty in as much as ,

/\f\'

| | | j?/ :
, | 5 .
. C:%?

- -5-“
stated at Annexure«2-The applicant recelved the Annexure=2

on 11.3.2002 without C.V.C. and a copy of C.V.c. has been
received on 18.3.2002. .

Y

1
SR B e ,
Annexure-Z(Ab is the type copy of the
sdid C.V C. first stage advice vide

No.000 /FP&T /0GB dated 18.1@.2000.

6.8. That though Sri O.M. Prakash ADG-III (vig.II)
has‘issued the charge sheet to the applicant 'he not being
the sppointing authority of Grade-A Officer he has.no .
authority to issue the charge sheet tp‘phe_applicant and ;S
such the charge sheet is illegal and-imprOper,  SR

e V“’ - ) |

_6.9,'That from Annexure-2{A) issued by the
Director °£f¢:V;C:ANew Delhi it appears that the name of the
applicant has been included under Sl. No.1l6 to dréw procee-

dings against'him for minor punishment.

6.10. That the charge sheet discloses the
: \ . B
following charges brought against the applicant 2=
That the said Sonaram Sonowal while functioning
as Chief Accounts Officer, ©/0 GMI, Kamrup, Guwahatl during
the year 1991-32 failed to maintain, absolute integrity
3 -

{4) . He Assied pass order and also pay orders for

payment of bills No.PE/92 dated 24.12.92 for &s.975/-
dnd PE/92 dated 233i2{92 for Rs.325/~ submitted by M/s
Pallabi Enterprise.,Guwahati,,whﬁreas.;he.said firm
supplied"materials-without purchaée orders issued by the

competent authority:. | I | -

contd.’..otoé
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(}1) ' That the said fim was not an approved firm of

GMT, Kamrup for stply of any materials during the year

(iii) The blills were not routed through_the, respective
file of the General Section and same were unauthoriSedly:
processed by one Shri H. Biswas, Sr.Section Supervisor who
was not posted in the Genefal_ﬁeqtion. |

;,  Thus by his above acts, the said shri Sonaram
Sonowal failed to maintain absolute integrity, devotion to_
&uty:and'actedvin_a,m;nnex unbecbming of a GQQernment'servant
thereby éontravening the provisions of Rule 3(1){i), (ii) &

(1ii) of cCs (Conduct) Rules, 1964."

| 8.11. That in the charge sheet at Annexure-2 it
has been disclosed that the applicant. issued pass orders
and also pay orders for payment of bills.No.PE/92 dated
24.12.92 for ks, 975/% and PE/QZ dated 23.12.92 for Rs. 325/5
submitted by M/S Pallabi Enterprise. Guwahati. Agalnst thls
charge the applicant begs to_state‘that/;hefls riot correct
and he stoutly denied the same as he is not the authority
to pass bills -and pay the améunt of the bills. In fggt,.
he is not xke authorised to iésue_anyipgy‘ordéré or pass
anymbills“as_per‘delegation,gf financial powers of the

Telecommunication Debértment.(Annexure-3 is the photocopy of
delegation of financial powers). - o~ =7 S
6.12. That in the Telecom Department under the .

schedule of financial power the applicant as ,C.h.;e—f Acsmunts
Of ficer 0/0 £he.Te1ec0m District Ménager, Kamfnpi Guiwahatd
has got no financial power at éll.and‘hencé,thg charge

is false and baseless and the applicant stoutly denies the

4

same and as such same is liable to be quashed.

Contd0000007
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6.13. That regarding Charge No.ii% regarding
firm M/s Pallabi Enterprise, Guwahati the applicent is not
aware of this firm no pass orders and pay any bills of th; /
firm was placed before him while he was Chief ACccounts Officer
in the office of the Telecom District Manager, Kamrup, Guwahati
and hence'this charge is baseless without any truth and
consequently this charge is also liable to be quashed. The

-

applicant stoutly denies this charge.

6.14. That regarding charge No.iii regardihg_ _
routing of the bills through respective file of the General
Section does not arise as hedds not dealing with General
Section. The General Section_is solely under the Administration
of Divisional Engiﬁeer 0)0 Telecom,Districﬁ Manager, Kamrup,
Guwahati.,Thls charge lhas been brought against the applicant
either through mistake or illegally to. harass. the applicant
who is a member of S.T. COmmpnlty and also debar him to
regular promotion in the cadce of Junior'Administrative Grade
i.e. Director of Finance & Accounts and as such the applicant
stoutly denies this charge brought against the applicant.

In view of the above replies of the chorge§ the
applicant states yhat it is_nbt correct that the applicant
has fsiled to maintain absolute integrity and devotion to
duty and acted in a manner unbecoming of a Government .
servant thereby contravening the provisions of Rule 3{1)

(1), (ii) & (iii) of Ccs(Conduct) Rules, 1964. It may be
mentioned that the applicant is not aware about .
sri H. Biswas Sr.Sectlon 2%22;2;rand the appl&catixu also does
not know him/;ghe spplicant was not in the General Section

as the General Section is maintained by the Divisional

Engineer, Administratione.

Contd. LR N '.8

-
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6.15. That your applicant begs to state that
he has been promoted to the post of Director of Finance
& Acceunts on adhoc basis and posted in the office General
Manager, Telecom, Dibrugérh.and now the applicant is going
to be promoted on regular basié through DPC which is likely
to be held in the month of March,2002. The applicant further
begs to state that the charge sheet’ has been. 1ssued to the
applicant either through mistake or with a motive behind
Just to‘preven%him from regular promotion in the, post of
Director of Finance & Accquntgsand as such the chargeﬂs;eet
is lisble to be quashed the same is illegal and without

jurisdiction.

~

6.16. That your ébplicant further begs to state
that during the 1nspection of P&T Audit, Calcutta for the
* period from 1991-92 and internal ingpection conducted by
Circle Officer, Guwahati no irregularity in this respect
was pointed,oué by them on inépegtion of this voucher,

S0 éharée»b%opght against the applicant are false and
intentiénal and motivated once to debar ST Officer from
his regular promotion, and hence the charge is 1iéble

to be guashed.

P A - .. ‘. '

6. 17. That your applicant begs tc state that o
iz o
charges obrought on the basis of some bills and

-

payment orders a:e,not at all,connted_tg the @ppllgant
and,aé such the charge sheet is illegal, improper and

unjuét and hence the same is liable to be guashed.

,,,,,,,

Contd......g
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7. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: -

7.1. | Fb;lthag the chafge preugbt.againstiﬁhe applieant
is no way connected with the duty as former Chief Account

Officer i.e. at present Director ofFinance & Accounts and

as such the charges are liable to be quashed.

T2 - er:Aﬁhat thevimpugned charge sheet has been issued
to the appiicant_through_ml ﬁink % as because he is not _ .
connected with the pass orders and pay orders in connection
with the bills submitted by the f£irm and hence the charges

are baseless, false and improper liable to be quashed.
d

-

. . SN LT

7.3, = . For that as the applicant is not dealing with any
pay and payment of orders in connection with any bills'

and as swh he is no way connection with M/S P;l.l,ab.i.,
Entergrise._cuwahati and hence the charges are illegal

.and improper ‘and liable to be quashed.

<~

..

7.4.. ~ For that as stated abowe the appllcant has stoutly
denies all the charges brought against him’ as there is basis
to g§rame charges against the appllcant aga%ﬁ;t mlsdeed ‘done
by other persons of othef section of theoffice of Telecom
District Circle, Kamrup, Guwahsti and hence charges are
liable to quashed.

-~

7.5¢ For that the applicant has not passed any bill
and made any payment with regard to the bills of M/s Pallabi
Enterprise, Giwahati and hence the charge sheet is liable

to be quashed.

pppppp
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7.6 For that illegal charge sheet brought against the
abtiv o ‘
applicant hnwe_lapse of long 10 years without any reason

and hence the same is l1iable to be quashed.

7.7. For ‘that the charge sheet has been brought to harass
the applicant and to deprive him for regular promotion as

Director of Finance & Accounts.

7.8. ~ For that in _any view 6f the mattér the charge is
a motivated one and hence the same is liable to be set \

aside and quashed.

8. DETAILS OF THE REMEDIES EXHAUSTED:-

. Tﬁat against the charge sheet brought against the
applicant has has not yet submitted his replies and he has
not approached any court regarding the subject matter as the

same is illegal and improper and he approached this Hon'ble

. pribunal for quashing the charge sheet brought against him.

9. MATTER NOT PREVIOUSLY FILED OR PENDING ANY COURT
OF LAW OR IN TRIBUNAL:=

A The applicant deélares that no case against the
impugned charge sheet has been filed in any court of law

or in Tribunal or pending in any court or Tribunal.

-

10. RELIER SOUGHT FOR:-
-
In Viéw’of the facts and circumstances na:rated

above the applicant prays for the following reliefs

y i) The 1mpugned charges under Memo No.8-20/2001
£ T2
Vig.1I, issued by 0.M. Prikash, ADG~-III Vig.lI are false

‘and baseless should be ‘gquashed.

contd..es 1l
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4i) Any other relief/reliers entitled to

4

the applicant be granted.

iii) To grant cost of the case.

11. INTERIM RELIER SOUGHT FOR

N

In view of the facts and circumstances narrated above
the applicant prays for n.nterirn relief that the impugned
charge sheet under Rule 16 of CCS CCA Rule, 1965 contained in
Memo No.8-20/2001 Vig. II dated 17.1.2002 at Annexure=2 and

annexure-2(2) may be stayed, bt JMf’OSaJ. ct- Hr O. A

12. PARTICULARS OF THE IPOs -
Date of Issuet= £1.2.2007%
1IPO No. 265 49452

- Payable at Guwahati.

Name of Post/ of Offlce:- Gauhati Head Post Offlce.

‘Value of IPO.

13. ENCLOSURESS -

o . As per Index.
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VERIFICATION

/
\

I, Sri Sonaram So;ww_al 8/c Late Mochal Sonowal,
resident of West Bengal Pukhuri Na=-ali, Jorhat, do hereby \ ‘
solemnly affirm and verify the statements made in paragraphs
’72ﬁ5,/—)‘-y§) Lo }944'_?,‘6'3/ &k, /ér,s'; é:S,A'fgg,.é.’/zﬁ;éf/.é"?.g are-
true to my knowledge and those made in paragraphs |
b6, 6% 61, 6010, bl b rinfo 16, - - DEING matter of record are

true to my information derived therefrom which I believe to

be true and the rests are my HumBle Submissions made before.

this Hon'ble Tribunal. ad I have not suppressed any material

-

——

facts of the case.

. ma I sign this verification on this the (9 th .,
day of March,2002 at Gywaiati, fbmgark .

’

VLMMJ?

Signature.
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GOVT. OF INDIA | '

e DEPAR'.[MENT OF TIILECOMMUNICATIONS :

A OH‘"IC’E OI' THE CHIEF GENERAL MANAGER: TEL..COMMUNICA’I'ION S
o - AssaM cmcu:, GUWAHATI

| ~No.S"l'ES-6/44/93 Daled at C'mwahatx the 29 06 2000

. In pursuance’ of TCHQ New Delhx Mnmo 0o.. 2-16/99 SEA—I DATED -
-~ 07.06. 2000, TI}L General Mmanagcr (Fmanace) Q/o the Chief Genexal Manager

Telecom, Assam Circle, Guwaliati is please to issue the - 'Promotion/Posting order of the

cadro of tegular STS oﬁnccl to the JAG grade, case of Sri Sonowal Sonaram (Staff No. ,
© §0961) promoted and poste

d as Director (Finauce), Silchar TD vide DOT order No. 2-

16/99- SJ:.A~I dated 29.02. 2000 is hereby reallocated to. Dxbmgaxh TD thh unmedxale
effect _

\

- Charge report may be sent to all concerned. |

Dy Geneml w g ger (Adlmm)
O/o (hc CGMI Assam Cxumﬁe (JIL

! s | .

{Irf‘ The Accounts Officer (P) SEA, Deptt. of Telecom, 20-Asoka Rond
* - Sanchar Bhawan, New Delhi-1 S ,
~© 3. +The GMTID/SC. ) ‘ :
4.~ The TDMART. !
- 3-8.- . The CAQ/CAD(SBEYA O.(TAYA.O(A&D), C.0. Guwahatx
.9 P/F ofthe officer.
10, Officer concerned.
11, = Guardfile.
12.  Spare.

' M)\ \e/‘\‘ ®®y ' For CGMT, Assam Cix'zclé; G‘uw.dhah
/ . ' ‘ .
| B\W@PM -
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. ' No.8-20/2001-Vig. 1l
S ~ Government of India
Ministry of Communications
Departiment of Telecommunications .
a ' West Block-1, Wing-2,

R KoPrramrNew-Bolhiz6s

_I)uwd the ?ndanumy.2002

MEMORANDUM

- Shri Sanaram Sonowal formerly Chief Accounts Officer, O/o GMT, Kamrup,
Guwalrxtn and now Director (Finance Accounts), O/o GMTD, Dibrugarh, Assam Circle,
Guwahati. (Staff No_80961) is hereby informed that it is proposed 1o take action against
him under'Rule 16 o?'\hc CCS (CCAY Rules, 1965. -A statement of the imputations of ..

= misconduct or misbehaviour on which action is proposul to be taken as mc,nllom.d above,

is c.nclos«.d

.‘v

A copy of the first stage advice of LVC for instituting mmor pcnglly procccdmg,s
agamsl Shn Sonaram Sonowal s also enclosed

2.+ - Shri Sondmm -Sonowal is  hereby ;,wc.n an opporlunity to make  such
. rcpresemauon as he may wish to make agamst the prOposal

N

30 -:atIﬁS_hrl Sonaram Sonowal fails to submit his-representation within 10 days of the -
receipt of this memorandum, it will be presumed that he has no representation to make
and orders will be liable to be passed against Shri Sonaram Sonowal ex-parte.

4. The receipt of this memorandum should be ecknowledged by Shri Sonaram

Sonowal. _ e

By order and in the name of the President.

(OM PARKASH)

_,‘;///‘ o | ADG LI (VIG 11)
v

Shri Sonaram Sonowal,
.. Director (Finance Accounts)
. Olo GMTD, Dibrugarh, Assam Circle, -
oy Guwahal,

- (Through the QGM BSNIL., Assam Telecom Clrcie Guwahau)

Roeinedepenph sk shoge adrien i &%
/&)0 M)*Q '

’nwbﬁi,




' \/n) That. the sald f:m/was not an applovedﬁlm of GMT,

| \/(iii) The l)ills(\vuc not routed lhloug,h the respective file of the General

n phm R R T N

s s . ,
B ~ . | ANNEXURE

Statement of imputations of misconduct or mlsbchavnom on which

- be taken against Shyj Sonalam Sonowal formerly Chief Accounts Oﬁ'cer O/o GMI

Kamrup, Guwahau and now Dncclo: (Finance Accounts), O/o GMID lexug
Assam Telecom Cnde, Guwahati (Staff No, 80961),

That the said Shyj Sonaram Sonowal while functioning as Chlcf/\ccounts Offcer
O/o GMT, Kamrup, Guwahati dm ing the year 199]-92 failed 0 'm
integrity and devotion to duty i masmuch as, .

$

(N Ie issued pass order and also D

ay orders for puynu.nl of bll_ls ‘No I /‘)2 dalcd 24-

12-92 for Rs. 975/- 4 and PE/92 dated 23 12- 1992 for Rs 325/- submltled l)y M/s Pﬂ”dbl
Lnlupns"c’i””Gur s ‘

a h

issucd by the com],ucnl authority,

e

L

Kamrup for sup ply of any
materials dunng the )1041991 92. : S

Section and

same were unauthorisedly processed by one Shu H. Biswas, Sr. Section Supervisor who

was nol posted jn the General Section,
Thus by his above acts, thc said Shri Sonamm Sonowal failed to mamlam
absolute inlcgrity

servant thereby contravening the provisions of Rule 3 (1) (i), (u) & (m) of CCS

(Conducl) R ules, 1964, Y

By order and in the name of the President,

4 | (OM PARKASI
Wﬂ‘ }Mf - | ADG 111 (VIG 1i

{@WW W

action is proposed (o -

arh,

amlam absolule..

AL, \vln,u,as the smd f'nm supplled matenals wnhout pmchaseordcns

devotion to duty and acted in a manner unhccommg of a (Jovcrnmcnt




ANNEXURE-2{ A)

CONFIDENTIAL

NO.OOG/P&T /0GB
GOVERNMENT OF INDIA
CENTRAL VIGILANCE,COMMISSION.
Sancher BHawan .
D.P.0. Complex,
% BLock-2, I.N.A.
\ New DElhi, the 18th Oct.2000.

AN

’ OFFICE MEMORANDUM

Sub'~ RC N.22(A)/96-SHG agsinst shri H.BIswas, sr. SSA
& others. D/O Telecom.

,Dgpariment‘of Telecom may_pleasé refer to CBI's
letter No.3-32(Aa)/96~SHG dated Nov.99 on the subject cited
above.

This case,has'been_examined without benefit of
comments of the Department as their comments were not
received. Commission in consonance with the recommendation

- P

made by CBI advises as under:-

’

1. Prosecution against Shri
i. H.Biswas, CSS, ii. R.N. Rsbha, SDE.
2. Major penalty proceedings against shri
i. H.Biswas, CSS ii. R.N. Rabha, SDE
~iii. h;Na'Sarka;, DE iv. B;B,fDucta._SDE
v._M;N. Sonowal, DE, vi. Ratan Kumar, DGM(C&AQ.

vii. J.J. CHakraborty, AO viii. D.N.Baishya spo{P)
C.R. Dey Purkayastha Sr.SS.
1x.12xﬁx9ks§ ‘qzzéix x. t. > SNiaenes SRRERYx KxiKxKakaki RK

-y

\ﬁ\ﬁyfV x. Arunabh Dutta, A20

3. Minor Penalty proceedings against Shri:- .
}\\?)/ io Radha Charan Das. Sl”-ACCtt. ll- AOK- Azad, Sr-ACCtt.
41ii. Mrs. P.D. Choudhury, ARO, iv. S.K. Uzir, Sr.Acctt.

-

contd.....;z.
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v. H.Chakraborty.'Sr.AD'vi. Anil Kumar Das, SS
vii. J.u, Ahmed, SDO(P), viii.‘ K.K. Kakati, DE
- ix. .K.Das, spo{C), x. A.C. Baishya, SOO(P)
xi. S.B.Choudhury, SDO(P), xii, Siv Sankar Banexjee, JTO
xiii. P.Bhattacharjee, CSS xiv._B.N.D‘ Goswamd CSS
xv. K.C.Medhi, SDE, xvi. Sona Ram Sonowal, CAO .
4. Such action as deemed fit against Shri§-
i. Gagan Sharma, PN, ii.VSwapan Kumar-Ray. RM
5. No actlon _against Shri:- -
i. B.K;Deurl, Director(retd). ii. p .Lal DE(Retd) .
iii. N.N.Mltra, CSS(Retd) iv. .Kalita. official{retd)
and v. Late shri I,M Boro, SDE since expired.
6. Bannina of firms viz M/s Pallabl Enterprises and
M/s R jdhani Book Building works for 3 years. |
Department is also advised to coduct majorupenalty
proceedings agalnst 10 officers mentioned sbove byiappo;ntlng,
their own I.O. and revert to the Commission alongwith thelr '
reccmmendatlons since emanated from the flndlngs of I. O. s

— /

report.

The Qommiséion may please also be apprised about
outcome of the minor penalty proceedings against 16 officers
and imposition of penalties on them on conclusion of

proceedings in due course.

Receipt of 0.M. may please be acknowledged.

. ' /- 4 ‘ - . )
£ v\\)ﬁjﬂ/ - ' 2 sd/- Illegible,
| : (s.M. Batza)

Director.

Department "of Telecom, '
(S’ln Ranbir Khanna, Sr. DDG{ V)
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Annexure ||

TELECOM CIRCLES

Delegation of Financial Powers

of C.G.Ms/G.M.s/TDMs/TDEs/SDOTs & Dlrectors of Mamtanence and Prolect Organlsatlons etc.

Sl
No.

" Nature of power

CGM/GM

TOMs/

Area Directors

T.D.Es

SDOTs

Directors

Pris./Maln.

2

"7

CREATION AND, ABOLITION OF
POSTS.

\

\

(iMay  sanction  all
posts upto Gr, ‘B’
except Civil  Wing*
subject to over all
ceiling fixed by the
Directorate.

(* Now Trevised)

(i) May Sanction 8TS
Grade | for insulation
works only.

SANCTION OF / SCHEMES / PRO-
JECTS

NOTE : Senior G.Ms of Upgraded Telecom Districts can exercise powers of G.Ms,

of §SAs (DOT Ir.6-1/96-EB d1.13.6.96)

A
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IN THE CENIR4 L ADII[HISTR.&TIV B TRIDUKAL

.

Sr
L.

GUWAIIATT BaHCH :3 GU.alLTI

Filad by
e, 2%/ P
(;?iijkox) S] s
G
C. & T . Guwivati Beneh

0.4. 10.98 GF 2002

‘Shri Sonararm Sdnowel
-V3~

Union of Indoa & Lrse.
-Nd -

In the lhtter of ¢:

Writcen statement cubrittaed by

by the Baspondent Hof 1 to 6.

.The Respondents beg to submit written statement

as f0llows t=-

- PRELI iIN4RY OSJECTIONS.

The applicant has assciled the im0 of Cha.ges
lio. 8-20/2001-Vig.11 dated 17.1.2002 (:innaxure - Aj
ﬁy ﬁhich he has been charge sheatad under dule 16 of
CCS(CCA) Aules, 1965+ It is submittad that the applicant
has Beén directed to reke a representation within 40
days of the receipt of this termo. :bwever, the applicant
had approeched this ibnible Tribunel without submitting
his representation/staterent of defance in response to
the IBro of charges dated 17.1.2002. In view of tils

the epplication is premature.and is liable to be

disrmissed.

Contd....I/2
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1. That with regard to peras-1 to 5 ol O.A., the

Mspondents beg to offer nod correncs.

<

FuCTs OF LT Cidis

Pere 6g6.q,6.2,5.3;6.q,6.5, The contents of these
paras are narration of'thc facts, they do not require
any reply.

2. that with regaerds to paras 5.6 and 5.7 of 0.4,

the i=spondents beg to staté that the applicant has
esseiled the IBro dated 17.1.2002(innexure - 4) for

quashing the sare wnder which rminor disciplinary

proceedings have been initiated aiainst hin under

Rule-16 of CCS(CGA fle,1955.0t is sub;itted that

the appliant while functioning as Ca0,0/C GLHD,KRmfup
corrzitted certain irregularities vhile issuing péss
and pay orders for paymeht oF bills Ho-Fi/92 dafed
94.12.92 forls. 975/~ anc PE/92 dated 23.12.92 for

3. 325/- submitted by i¥s Pollabi Enterprises an

unapprowed firm who supplied materials without

purchase orders issued by the competent authority.

As the epplicent failed to maintain absolute integrity
and debotion to the duty and acted in & manner
unbaeoming of a Covernment Sarvant, thereby contrawened k
the provisisns contained in fule 3(I) (i), (ii) andf{iii) '
of CCS {Conduct) Aules,1964.The copy of the first stoge
advice of CVC wes elso furnished alongwith ikro of

cherges, though the sarme wes received on 18.3.2002.

3. Thet with régerd to pera - 6.8. of , the

Respondents beg to state that the Disciplinary
fathority i.e. the FPre sidenﬁ has approved the lemo of
cherges and the same has been authorisec undar the
signature of ADG III ( VIG II) who is fully competent

to authenticute Orders and other Instrurants issued on

contd. . P2
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behalf of the President in the disciplinary proceedings
as per’proviéibns contained in authentication (Order
aqdiofhef,Iﬁstruqaﬁts)ﬁules.1958 (Annexure -B).
Therefbre, the Mermo of cherges signed by ADG I1I
(VIE II) on behalf of the President is perfectly in
order having been issued ih accordance with the statutory

rules .on the subject.

b That with regard to paras - 6.9 & 5.10 of O.A, the

Respondents beg to offer no corments.

5. That with regard to paras- 6.11,5+.12 and 6.1k, of

, the respondents beg to state thet the applicant
s since subritted his statement of defence/representation

deted 18.3.2002 in response to the M of charges

from the 0/0 CGII, Assarm Telacon Circle, Guyaheti) The
sare will be considered and decided by the President on
the besis of nerit in consultation with C¥C and UPSC in

cegordance with the rules/statutory provisions on the

N

subject.

6. That with regard to para - 6.15 of 0.4, the

respondents;beg to state tjat it_is statéd that certain
irregularitiés on the part of epplicant wile passing and .
pay orders for paymant of bills subritted by i/s Pallabi
Enterprises, Guwahatl and unapproved firn wio suppliad

naterials without purchase order being issuesd by the

competent authority were observed during investigation.

Contd. . B4
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. That with regar to para - 7.2 of O.A, the

. regpondents beg to state that it is submitted thet the

charges are based on docurzentary evidence on efiable
feacts. In . fact during investigation by the'CBI,certéin.
irregularities on the part of ths apolicant in the matix
natter of issuing pass and pay orders fén payﬁent |

of two hills subrmitted by s Pallabl Enterprises
Guwchati zagan aﬁ unapproved firn vho supplied

reterials without purchase ordars isasusdd by the

competent cuthority were observad therefore, the memd

O

f charged is just,lagal and in order and in accorcance

-

with the provigions of CCS{CCA)Rales.

8. That with regaftd to paras- 7.3, 7.4, 7.9,7:6 & 77

of U.A. the respondents ber to stote that the chain

of events indicated in chronologpical order (Annexure-C)
may reveal and explain tha: thare is no undue'délay

in issue of the Memo Of charges dated 17.1.20C2.THe

[¢]

.charge sheet has been issued for alleged violation of the

provisions of CCS(Conduct) ulss, 1964 and not to

deprive him of his reguler prorotion as Director(Fgd).

9. That with razards to.para - 7.0 of 0.4, tin,
t:

>

1

-~
<o

cr

respondents beg to state ne had since submitted

his statarent of defence/rspresentation dated 11.3.02

in response to the tero of cherpas dated 17.1.02

{Which has since bean received on 15.4.2002 fror: the

0/0 CCGMT, Assom. Teleconm Cirzle, Guucheti).The same will

he considered and decidad-dy the Prosicdent on the

basis of merit in consultation with CVC and UPSC in

accordance with the nulss/Statutory provisions on
the subject. Twerefore, approeching tho Hontble Tribunal

therefore, thz eopplication is prearmoture.
bJ
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therefore, t e cppllcatlon is premature.

P 4 +

o+
=
.

mg.ﬁmtwﬁhmmwﬂtomma«v@gfﬂmﬂ
responcents beg to offer no comrents..: -

11: That with regard to para- 7.10 of 0.4, the
PPSPOUuLQtSleEHtO state that in view of the
subrissions made in fhe'proéeeding'bafés, the
applicant is not éntitled to any relieffclaimed in

the applicatioﬁ.mihe action on the part of the

‘Disciplinary Authority to issue lero of charges

gedlnst the applicant is justified, lawful and ig
based on documentary evidence of variable -facts. The
application is, therefors, prepature ond deserve to

be dismissed with costs.

12. That with rowqra to pere-7,11 of 0. A., the
respana@nts beg ta sta te thot in v1ov ot the |

sub“1381ons na de in foregoing peras, the application

‘lacks substance and merits therein,nence Iiable to

be dismissed with costs. It is therefore hurble prayed
that the application be dismissed with costs in

favour of the respondenks.

. ;1_& .

o

VERIFICATION evee
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I shri SRomkol CRardra Qar son or lake G,‘@;Scn
working os Aesfl Diveedey wa(‘uf%))

duly cuthoriged enc corpetent to sipa this veorification

o> hereby solernly affirrm on?d doclar:z that the
stotcrent made in poras

ara truc to ry knovlzl e and those

e

rede in pores
being matter of rceords are truz ts ry infarnotion

derived therefor: and the ragts are ry hurdle

subrission before this iontble C a Yo ZJuvohatie

wnd I sign this verificction in the )4 th.ca

of {Y\a/\} t 2002  at Cuwchiti.

6&:::'}%@—2-’“4 2
Desigtant Crrertse Taga,
GIOiwY, 4€8 aI TYGE IO,
Q1o The Chist Ranseni Vancour Talacdm, e
agq WL givaey, gAwFgRy
Assam Telecom Circlz, Guwabatind
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH
AT GUWAHATI.

0.2. N0.98/2002

Sri Senaram Sonowal ...... Applicant.
-VRS~

Union of India & Ors ..... Respondents.
=AND=- '

IN THE MATTER OF -

Rejoinder submitted by the applicent

in reply to written statement submitted
by .the respondents invthe abové 0.A.
No.98 /2001 .

The humble applicant submits his rejoinder

as follows:~-

1. * That on the same charge brought against the

applicant one Sri Haran Chandra Chakravortty, Sr.Accounts

Officer (ANP) office of the Chief General Manager, Telecom
also fieas :

Assam Circle, Guwahati has/drawn departmental proceedings

under Rule 16 of CCS(CCA) Rules, 1965. In the departmental

proceedings under Statement of Imputation of Mis-Conduct

or mis~behaviour in support of the article of charge framed

against Sri Hafan Ch. Chakrabortty, Sr.Accounts Officer

Office of the Chief General Manager, Telecom, Assam Circle,

Guwahati the then Accounts Officer 0/0 the General Manager,

Telecom District, Kamrup, Guwahati at Annexure-2A under
Serial Nos.6 and 7 has been shown bill No.PE/92 dated
24.12.92 for R.975/= and bill No.PE/93-94 dated §2.4.93

£or Rs. 325/-.

ContQeeeese?

Jfa

302,

Qs
n

A
v SRl
Adrv-Cact



LR

-2 -

Annexure-1 is the photocopy of the .
Memo No.Vig/Assam/DISC-X/6 dated 28.5.01 3
issued by the CGM(T), Assam Circle,

Guwahapi-? to Sri Haran Ch. Chakrabortty.l
the Sr.Accounts Officer{ ANP) 0/0 the CGMT,

Assam Circle, Ulubari, Guwahati=-7.

-

2. That in case of the applicant also the same charge
drawn against Sri Haran Ch. Chakrabortty has also been
~drawn against the applicant ét rmnexure=2 anﬁexed to the
original applicatioﬁ at Page=-15. Hence it is proved that

the chargevbrmught.against the applicant is either through
mistzke or through malafide intention brought by tﬁe
respondents ana as such the departmental proceedings brﬁught

against the appiicant is liable to[quashed. .éﬁa‘

3. | That in Bill No.PE/92 dated 24.12.92 the amount
has been shown as ®.975/- while bill No.PE/92 dated
23.12.92 the amount_hés been shown as %.325/;. But frdm
the statement of imputation at Mnexure-A under serial No.6
'bill No.PE)QZ dated 23.12.92 the amount has been shown as -
m.l,280/§ which does not tally against bill No.PE/92 dated .
23.12.92 which has been shown as Rs.325/-. In fact, in | 4
bill Nos.PE/92 dated 23.12.92 is forA%.1,280/%. This sows
that there ks enomaly so far the bills No.PE/92 dated
23.12.92 18,,,9&“@%55 and hence on this ground the Fn
départmental proceeding is illegal, malafide-and liable L

to be quashed.

4. That as the charge brought against the applicant

is enomolous and confusing hence the proceedings is vitiated

- and as such the same is liable to be quashed.

Contd-....3



5. That with regard to the statements made in
paragraphfl Of the written statement, the applicant

has no comments to offer.

6. That regardinj facts of the case in paragraphs

6.6, 1, 6.2, 6.3, 6.4, 6.5 the applicant has nd comments.

7. 'That with regard to the statements made in paragraph
2 of the written statement the applicant begs to state that
it is a fact that the departmental proceedings under Rule

16 of CCsPcca) Rule s, 1965 has beeﬁ brought against the
applicant but the same has been drawn through mistake and
hence the charge is not maintalnable in law as well as in
facts. The allegstions that the applicant committed ehaxge‘%gb~
certain irregularities while issuing pass and pay orders‘
for payment of bills No.PE/92 dated 24.12.92 for RS.975 fm
and'pE/Qz dated 23.12.92 for .325/- submitted by M/s
Pallabi Enterprise are not correct and hehce stoutly denied
by the‘applicant. It is also not correet that the applicant
has contravened the provisions contained in Rule 3(1) {3i),

{44) and (i4i) of ccs{conduct) Rules, 1964.

8. | That with regard to the statements made in

paragraph 3 of the written state&ent, the applicant begs

to state that it is a fact that the memo have been issued 1
by the ApD,G (III) Vigilence but the same memo is not ;
in accordance with Rule and hence the same is liable to be

quashed.
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9. That with regard to the statements made in

paragraph 4 of the written statement, the applicant has no

comments to offer.

10, That with regard to the statements made in pafegraph
5 of the written statement, the.applicant begs to state that
filing of statement of defence/representation dated 18.2.02

in response .to memo of charge dated 17.1.2002 by the applicant
" is absolutely false and baseless as the Hon'ble Tribunal

was pleased to stay the operation of the departmental

proceedings vide order dated 22.3.2002 and hehce the

applicant stoutly denied the same.

11. That with regard to the statements made in

paragraph 6, ef ihe written statement, the applicant.begs‘to
state that question of irregularities on the part of the
applicant does not arise as he Eég;ot passed any bills and %,
" issued any~péy orders of'paymeﬁt of bills submitted by

M/s Pallabi Enterprise, Guwahati.

12. " That with regard to the statements made in
paragraph 8&f the written statement, the applicant bkegs to
state that there is no Annexure~c in the memo of charge
issued to the applicant. The appllcant further begs to
state that there has been mo violation of prov131ons of
cca( Conduct) Rules, 1964 and not to deprive of his regular

promotion.

13. " That with regard to the statements made in

paragraph 9 ef the written stateﬁent, the applicant begs

to state that it is not‘correct that the statements of
defence/representation dated 11.3.2002 in response to the

contdoo . 05
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" memo of charge dated 17.1.2002 has been filed by the
applicant.

14. : That with regard to the statements made in
paragraph 10 of the written statement, the applicant
| has no comments. |

15. - That with regard to the statements made in
paragraphs 11 and -12 of the written statement, the;

-~ applicant begs to state that the same is not correct
‘but in fact in view of false and basg2less charge brought
against the applicant the departmental proceedings is

liable to be quashed.

16.. " That it is worthmentioning‘in'this connection

that :Sri Haran éh. Chakrabortty has filed 0O.A. No. 358 /01
_‘againsé the departmental proceedings brought agéinst him
'befére this Hon'ble Tribunal for quashing the same and the
HOn?ble-Tribuﬁal ater hearing the parties disposed of
”‘the same on 20. 3.2002 It is therefore humbly prayed that
this Hon'b1e~Tribunal be pleased to set aside and quash
the impugned departmental proceédings brought against

- the appiicant allowing the original applicatibn.

T
Vérification....;........



VERIFIEATION

I, Sri sonaram Sonowal S/0 Late Mochal Sonowal;
_fesident of,WEst-Bengal'PukhuriﬂNa-ali, Jorhat, do

befeby solemnly affirm and verify the statements made in
paragraphs §,£,72,9 - are true to my
knowledge and those made in parégraphs 52,3

being matter of record are true to my‘information derived
. therefrom which I believe to be true and the rests are mj»

humble submissions made before this Hon'ble Tribunal.
And I ‘sign this verification on this the (F th

day of June, 2002 at Guwahati.. :

Soorm Serunvnd
’ 'Signature..-c
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N BHARAT SANCHAR NIGAM LIMITED
(A Gowt. of Iudia Eaterprise)

/0 CHIEF GENERAL MANAGER
ASSAM TELECOM CIRCLE, GUWAIJATI-07.

No. Vig/Assuu/Disc-X/6 Dated, May 28, 2001.

1EMORANDUM

1)Shri Haran Chandra Chakraborty , St. Accounts Officer, O/O the CGMT, i
Assam Telecom Circle, Guwabati the then Accounts Officer, O/0 GMT, Kamrup !
Telecom District, Guwahati is hereby infosined that it is proposed to take action
against him under Rule-16 of CCS(CCA) Rules, 1965. A statement of the
imputation of misconduct or misbehaviour on which action is proposed to be
taken as mentioned above is enclosed.

2) Shri Haran Chandra Chakraborty is hercby given an opﬁomm‘\ty to make such
represcutation a3 he may wish 10 make againat the propossl

IS Haran Chandra Chakraborty fails (o submit his representation within 10 daya
A ~ of the receipt of this memorandum, it will be presumed that he has no l
P representation to make and orders will be liable to be passed against St Haran '
g Chandra Chakraborty ex-parte.

4)The receipt of this memorandum should be acknowlodged by Shri Haran
Chandra Chakraborly.

! | : / »
&‘\/ | ! ’

(KCHHABRA) |

CHIEF GENERAL MANAGER

To, ' ASSAM TELECOM CIRCLE
GUWAHATI

ti Haran Chandra Chakiaborty,
Sr. Accounts Officer (A&P),
O/O the CGMT, Assam Circle,
Guwahati-07.
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*

PO RENT OF IMPUTATION OF MISCONDUCT OR MISBEAVIOUR I

PPORT O (HE Al CLE O HAR 22 FHRAMED A LS SHRI ] ARAN

CGMUCUWARATLTHE THEN ACCOUNTS OFFICER Byt T
CMTKAMRUY 1ELECOM PISTRICT, GUWAHATT )

Sh. Haran Chandra Chakrabarty was posted and functioning as Accounts
Offices in the o/o the GMT, Kamrup Telecom Dnstrict, Guwahati during 1992-95.

Shri Haran Chandra Chakraborty had given pay orders for 179 Nod. of bills of
M/s Pallabi_enterprise, Guwaliat Bs Rajdhaui Book Binding Works, M/s D C M4/
Retail Storcs, M/S CM Stores and M/s Furnishing House | Guwahati (As detailed in
Anncexure-A, B & C).

placed to the said firms, Neither the bills were reccived in the General Section nor
processed through the General Section in the respective files. Billg were processed by one
Sh.I1Biswas who was in no way concened with the processing of said bills, .

¢vidences. , ' - I

The above acts of conmission and omission on the part of Sh Haran Chakraborty
contravene the provision of rules 3(1) (1) (i) (i) of CCS(Condum) Rules 1964

A

)

() K.CHIIABRA)
CHIEF GENERAL MANAGER
ASSAM TELECOM CIRCLE

GUWATIATT.

Tn 002
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- PE/92 Uid, 16112792 -
PE/92 did, 23/12/821 -
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ANNEXURE-A

180
400

4,600+

1,280

PEI92aW. 24/12/92.1
PE/93-04 did. 12/4/83 [,

PE/93-94 did.21/4/93

PE/93-94 dld. 21/4/93
PE/93-94/006 d1d.29/4/93

~da- 0015 did. 9/6/93
-do- 018 dtd. 30/6/93

. -d6-'039 did. 10/8/03
-do-035 did. 15/7/83

-d0-029 did. 21/7/93

PE/93-94 did 12/8/03
_ -do-053 dd. 14/9/93
" .do-056 dId. 5/10/93

.
.

-do-057 did. 7/12/93
~do-059 did, 13/10/93
~do-056 Jig 13/11/93

-do-060 did. 19/40/83

+do-065 dld.3/11/93
-do-066 did, 5/11/93
-4o-067 dtd. 6/11/93
-Jo-068 dtd, 10/11/93

~-do-069 did. 11//11/93
-do-064 dld. 23/11/93

-du-072 did.14/12/93
-dv-076 . 22/12/93
~do-079 dd, 7/1/94
-do-080 did.20/1/94
-do-090 did.31/1/94
-do-009 did. 1/2/94
-do-089 did, 21/2/94
-J0-090 did. 28/2/9%
-do-092 did. 8/3/94
-du-094 did. 10/3/94
«Jo-096 did.11/3/94
~d0-097 dtd.11/3/94

" -da-100 od.23/3/94
PE/94-95 dt 22/4194

~(0-02 dld.30/4/94
-(10-05 d1d.J0/4/94

J i

1,080
1,160
1,300
4,000
10,000
1,580
6,600
10,000
3,000
1,085
4,000
1,180

566
759
3,568
445
3,786
366
1,400
1,050
5,745
4,000
.5,000
© 306
3,200
2,906
3,600
10,531
5,600
6,400
228
912
10,201
3,450
627
627

-,

568

)
oy
-do

«do-
~do~
-do-
-do-
-do-
~do-
-do-
-do~ -
~do-
+do-
-do-
do-
-do.
-to-
-do«
.do-
-do-
Jo-
-do-
-do-

) -do-

~do-

-do-
-do-
Jo-
do-
~do-
-do.
-do-
-do-
do.
-Jo-
-do-
-do-
-do-
-do. -
-do-

-Uo-
+do-

i
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46. -DO-003 DTD. 6-5-94
47, -Do-003 dtd. 11-5-94
48, -Do-004 dtd. 16-5-94
49, -D0-005 dtd. 2-6-94
50. -D0-007 dtd. 4-6-94
51. -Do-008 did. 8-6-94
52. do- 013 dtd. 27-6-94
53. -do-009 dtd. 18-6-94
b IR AT
57. -do-021 did. 22-7-94

58. ~J0-022 dtd. 23-7-94
59. -do-031 dtd. 23-8-94

60. -do-042 dtd. 28-9-954
61. -do-029 did. 18-8-94
62 ~do-025 did. 6-8-94
63. ~10-028 did. 12-8-94
64 -do-024 dtd. 5-8-94
65 -do-022 dtd. 2-8-94
66 -d0-050 dtd. 6-10-94
67. «do-059 dtd. 8-11-94
8. ~0-067 did. 28-11-94
69, -Do-079 dtd. 15-12-94
70, ~d0o-080 dtd. 19-12-94
71 -do- 080 dtd. 29-12-94
72. -do-85 dtd. 9-1-95
73. -do-86 dtd. 7-2-95
74. ~-do-87 gtd. 7-2-95
75. -da-084 ¢id. 2-3-95
76. -do-086 dtd. 6-3-95
77. . -d0-089 dtd. 15-3-9
78. -do-90 dtd. 1695
79. ~d0-093 dtd. 2¢-3-95
80. -do-091 dtd. 30-3-95
81. PL/95-96/06 dtd. 7-6-95
82. -do-06 dtd. 14-6-95
83. -do-01 dtd. 20-4-95
« 84 -do-07 dtd. 17-6-95
8S. -do-08 dtd. 26-6-95
86 PF/94-95/028 dtd. 12-8-94
87. -do-049 dud. 7-10-94

(3 5AO0 SBP CGMT GH

304 -DO-
256 -do-
3,609 -do-
20,000 -do-
1,110 -Do-
2,350 -do-

255 M/s Pallabi enterprise
435 -do-

AN

3,400 ~do-
4,900 ~do-
255 ~do-
4,600 ~do-
947 -do-
1,715 ~do-
4350 ~do-
255 -do-
3,400 -do-
2,800 ~do-
1,130 ~do-
2,836 -do-
275 ~do-
4,000 -Do-
3,545 -do-
3,750 -do-
4,955 ~do-
300 ~-do-
5,232 -do-
4,400 -do-
2,827 -do-
1,334 -do-
3,075 -do-
61,000 . ~do-
22,500 -do-
1,003 ~do-
780 ~do-
1778 ~do-
4,600 -do-
3,400 . -do-~
255 -do-
-do-

1,52,500
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10.
11.
12.
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14.
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18.
15,
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23.
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29.
30,
31,
32
33.
34.
.35

36.
37.
38.
39
40
41
42
43

45,
46.

ANNEXURE-[:

Bill No. & Dat¢
-do~50 dtd. Nit

Bill No. Nil dtd Nit
596 dtd.27-4-93

598 dtd. 30-4-93

597 dtd. —do-~

371 dtd. 22-5-93

370 8td. 22-5-93

369 ditc- 22-5-93
RB-93 dtd. 23-9-93
Nil dtd. 4-10-93

Nil dtd. 5-1093

Nil dtd. 18-10-93

19 did. 22-12-93

1018 did. 22-12-93
1019 ¢d. 31-12-93
Nit ded. 17.94
PRB-1054 dtd. 7-1-94
RB-1055 ditd. 10-1-94
RB-1056 dtd. 11-1-4
RB-1056 dtd. 11-1-94
RB-1058 dtd. 12-1-94
1075 dtd. i8-1-94
1076 dtd. 9-2-94
1077 dtd. 18-2-94

G

nil did. 6-5-94

Nil dtd. 13-5-94
1070 dtd. 17-6-94
Nij dtd. 15-7-94
1087 dtd. 3-8-94

. Nil dtd. 17-8-94

1075 <°4.24-8-94
dic. 25-8-94
1072 dtd. 1-9-94
1073 ¢44. 6-9-94
1081 dtd. 12-9-%4
Nil did. 17-9-94
1087 dtd. 23-9-94
Nil dtd, 28-9-94
Nil dtd. 3-10-94
1071 dtd. 7-10-94
Nil dtd. 21.10-94
78 dtd. 8-11-84
196 dtd. 16-11-94

.

Amount Namqe of 3he firm

870

£,160
1,175
875
875
1,375
1,000
1,000
900
1,000
1,160
800
1,500
1,780
580
2,787
840
840
1,200
1,290
1,380
1,950
1,590
1,830

M

1,170
1,650
2,835
2.600
2.718
3,950
3,523
3,150
3,552
2.870
1,200
1.440
2,550
2,830

3,170 .

1,350
4,050
1,410
1.260

M/s Rajdhani Book
Binding works
~lo-
~do-
~do-
-do-.
-do-
do-
~-do-
-do-
-do-
o~
-do-
-do-
do-
-do-
-do-
~do-
-do-
-do-
-do-
~lo-~
~do-
~lo-
-do-

i

-do-
-do-
-do-
~do-
~do-
-do-
-do-
_do-~
-do-
~do-
-do-~
do-
~do-
-do-
~do-
~do-
-do-
-do-
-do-

¥
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47.
48.
49,
50.
51

52

53,
54,
55.
56.
57.

@ 0361 528610

1093 dtd. 16-11-94
1094 dtd 20-11-94
1094 dtd. 21-11-94
1095 dtd. 26-11-94
1088 dtd. 2-1-95
182 dtd. 6-1.95
1089 dtd 12-1.95
1083 did. 12-1-95
Nil dtd. 16-1-95
Nil dtd. 16-1-95
Nil dtd. 22-1-95

/2—
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5,900

4,470
3,450
790

3,150
4,650
1,500
2,700
2,700

~ A~

4,500

-do-
-do-
~-do-
~do-
-do-
-do-
-do-

-do- -

~do-
-do-

A 904
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D,
59.
60.
61.
62.
03.
64,
65.
66.
67.
68,
69.
70,
71,
72.
73,

108 dtd. 24-1-95 1,500
Nil dtd 1-2-95 4,050
Nit dtd. 17-2-95 1,590
Nil dtd. 22-2-95 4,050
Nil dtd. 22-2-95 2,22
Nil dtd. 12-3.95 1,350
1075 dtd 16-1.95 1,965
1197 dtd. 25-4.95 4,128
1147 dtd. 25-4-95 4,128
Nil dtd. 4-5-95 2,424
Nil dtd. 7.5-95 1,710
1070 dtd. 13-5-95 2,900
1071 dtd 25-6-95 5,175
1081 did. 20-8-95 1,200
1082 dtd. 15-9-95 1,020
1084 dtd. 28-9.95 2,755
SINo. i .
LNo. BiliNo & Date Amoun;
5285 dtd. 7-2.9% -
5096 dtd. 28-3-95 ,5 '353
4583 dtd. 5-12-94 3.580 -
4282 did. 9-11-94 1.772
. “dtd, 26-3-94 1113
2287 did. 24-3.94 1

1,
2
3.
4,
S
6.
7

RIFALY
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~Go-

-do- \)\/}< ’
-do- '
~lo-
do-
-do-

~do-
-do-

~do-
-do-
-do-
-do- -

-do-

Name of the firm
DCM Retyil Stores
-do- |

~do-
~-do-



10
11
12
13
14

15

16

17

IR
19

~AVZ UL 1942.94
1133 dtd, 22-10-93
413 did. 27-2-93
479 dud. 18-11-92
62 dtd 25-6.92
380dtd 18-11.92
39 did. 18.8.92
52 did. 11-5-92 _
405 dtd. 18-1.95
357 dtd. 3-2.93
322 dt4. 1-3-93

- 320 did. 27.2-93

321 dtd. 27-2-93

%

%

4,091 5
2,331
724
789

1,421

2,540
1,632
2,150.1
5218
1,700
1,710
1,710
1,780

-do-
~do-
~do-
. ~do-
~do-
-do-
-do-
~do-
~do-

Furnishing housc:

0~
CM Stores
~do- .
-do-



